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8 GOVERNMENT OF EASTERN BENGAL AND ASSAM, JULY 1908.

Police 70. Registration of sales of cattle as a further protection against fraudulent sales.

No. 70.
Circular No. 52]., dated Shillong, the 26th December 1906.
From—The Secretary to the Government of Eastern Bengnl and Assam, Judicial Depart-
ment,

To—AllfCI;)mmissiouers, the Deputy Commissioner, Garo Hills, and the Inspector General
of Police,

In paragraph 146 of their report the Police Commission recommended that the
registration of sales of cattle should be encouraged, but that it should not be made
compulsory. Iam directed to say that the Lieutenant-Governor desires that all district
officers should do their best toinduce the owners and lesseesof markets or fairs at
which cattle and ponies are sold to register thesales. For this purpose bound books
containing each 50 foils and counterfoils serially numbered, may be obtained from the
Officer in charge of the Forms Department, Bengal, under the description of registers
of sales of catt%e and other livestock, and may be issued free of cost to zamindars and
to owners or lessees of Zdfs at which cattle are sold. Indents for the requirements of

each district should be sent as soon as possible to the Officer in charge of the Forms
Department, Bengal.

2. It is intended that the foil should be torn off and given to the purchaser, and that
the counterfoil should be retained by the clerk or gumashia in charge of the Adt.

The possession of such a foil will afford the innocent purchaser protection against
the suspicion of having unlawfully come by the animal that he has bought, and it is hoped

that the public will appreciate the benefits of the system and insist on receiving these
extracts from the register.

3. As a further protection against fraudulent sales, panchayats should be directed to
give certificates of ownership to intending vendors residing within their jurisdiction on
application. When it is known that such certificates can be had, it is probable that
people will be very chary of buying from a stranger who cannot produce such a warranty.
When a sale is registered at a /4dZ, the certificate of ownership, if produced by the ver.dor,

should be made over to the person in charge of the register and attached by him to the
counterfoil.

4. Care will have to be taken that the giving of these certificates and of the foils
from the register are not made the means of extorting money from vendors or
purchasers. .

5. The wishes of Government in this matter should be made widely known through
the police and panchayats (and in Assam through the mauzadars), and for this purpose
I am to forward 100 copies of a notice in Jois, for each plains district in your division.
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12 GOVERNMENT OF EASTERN BENGAL AND ASSAM,

Police 73-75. Registration of sales of cattle as a further protection against fraudulent sales.

No. 73.
No. 404M., dated Chittagong, the 23rd April 1908,

From—H. LusoN, Esq., 1.C.S., Commissioner, Chittagong Division,
To—The Secretary to the Government of Eastern Bengal and Assam, Judicial Department_

I have the honour to refer to Government Circular No. 52]., dated the 26th
December 1906, asking that all district officers should do their best to induce the
owners and lessees of markets or fairs at which cattle and ponies are sold, to register the
sales, and stating that for this purpose bound books, each containing 50 foils and coun-
terfoils serially numbered, might be obtained from the Officer in charge of the Forms
Department, Bengal, under the description of Registers of sales of cattle and other live
stock, and might be issued free of cost to zamindars and to owners or lessees of Adis
at which cattle are sold. It is also stated that, as a further protection against
fraudulent sales, panchayats should be directed to give certificates of ownership to
intending vendors residing within their jurisdiction, on application.

2. I beg to enclose copy of letter No. 336, dated the 6th March 1908, from the
District Magistrate of Noakhali, requesting me to move Government to prescribe
a form of certificate of ownership and to issue necessary instructions to the Officer

in charge of the Forms Department, Bengal, to supply copies thereof to the district
officers,

3. I beg to append a sample form of register of certificates of ownership of cattle,
pony, etc.,, for approval. This register should contain foils and counterfoils. The
foils are to be torn off and made over by the panchayat to the intending vendors,

No. 74.
‘,' No. 336, dated Noakhali, the 6th March 1go8.
From—]. G. Dunrop, Esq., 1.C.S., Offg. Magistrate of Noakhali,
To—The Commissioner of the Chittagong Division.

In soliciting your attention to Government Circular No. 52]., dated the 26th
December 1906, on the subject of the registration of the sales of cattle, a copy of which
was received with your memorandum No., 62M., dated the 23rd January 1907, 1 have
the honour to state that from paragraph 1 of the circular it will appear that a form of
register of sales of cattle and other livestock was prescribed by Government. Each
register contains 50 foils and counterfoils and the owners and lessees of Zdés at which
cattle are sold are required to supply the purchaser with a foil with a view to afford
him protection against the suspicion of any unlawful purchase.

It has further been laid down in paragraph 3 of the circular that panchayats should
grant certificates of ownership to intending vendors residing within their jurisdiction,
on application. No form for such certificaie appears to have been prescribed. In the
absence of any such form the panchayats can hardly be expected to take the trouble
of writing out the certificates in hand which on 4d4¢ days will no doubt entail a heavy
task on them. Besides, | am not in favour of any manuscript certificate which can
very easily be forged by a dishonest vendor. The form of register of sales may also be
converted into a form of certificate of ownership, but this would necessitate the correction
of nearly every heading which would not only involve much labour but would also
disfigure the form to a great extent. I would therefore suggest that a suitable form for
ownership certificate may also be prescribed. These forms should also contain foils
and counterfoils just as the forms of register of sales, the panchayats being required to
give the foil to the intending vendor and to retain the counterfeil with them for the
purpose of verification of the genuineness of the foil when evernecessary.

I therefore request that you will be good enough to move Government to prescribe
a form of certificate of ownership and to issue nccessary instructions for the supply
thereof to the district officers.

Ne. 75.
Register of Certificates of ownership of Cattle, Pony, elc.

No. and name of panchayat's circle— Name of district-—
1. Serial No.

2. Intending vendor’s name.
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Registration of sales of cattle as a further protection against fraudulent sales. Police 75-76.

3. Intending vendor’s father's name.

4. Name of vendor’s village.

5. Whether personally known to panchayat ; if not, name and parentage of identifier.
6. Description of the cattle to be sold.

7. Signature of panchayat, with date.

No. 76.
No. 2593]., dated Shillong, the roth June 19o8.

From—The Under-Secretary to the Government of Eastern Bengal and Assam, Judicial
Department,

To—K. C. DE, Esg,, I.C.S., Officer on deputation in connection with. the standardisation
of Forms. '
I am directed to forward a copy of a circular® of this Government which is about to
* Same as No. 79. issue, together with a sample copy of the form noted on the
Register of certificates of owner- Margin, and to request that you will be good enough to add
ship of cattle, pony, ete. (in Bengali it to the list of standard forms of this province, and that
and Assamese). . . : n : :
) instructions may be given to the Dacca Jail Press to print.
The headings should be in Bengali and Assamese and the form shoud be issued in bound
books containing each 50 foils and counterfoils serially numbered.
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Registration of sales of cattle as a further protection against fraudulent sales.
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18 GOVERNMENT OF EASTERN BENGAL AND ASSAM,
Police 79. Registration of sales of cattle as a further protection against fraudulent sales.
Ne. 79

Circular No. 2], dated Shillong, the 1gth June 1908.
From~~The Secretary to the Government of Eastern Bengal and Assam, Judicial Depart-
ment,

To—All Commissioners, the Deputy Commissioner, Garo Hills, and the Inspector General
of Police, Eastern Bengal and Assam.

In paragraph 3 of my Circular letter No. 52]., dated the 26th December 1906,
on the subject 'of registration of sales of cattle, it was suggested that, as a further
protection against fraudulent sales, panchayats should be directed to give certificates
of ownership to intending vendors residing within their junsdiction, on applicatior.
It has now been represented that the absence of a printed form of certificate gives
unnecessary trouble and facilitates forgery, and the Lieutenant-Governor has been
pleased to direct the adoption of the annexed form of certificate with foils and counterfoils.
The foils should be torn off and given to the intending vendor, the counterfuil
being retained by the panchayat. ,

2. Arrangements are being made to have the forms printed in Bengali and
Assamese at the Dacca Jail Press and to have them bound into books containing 50 foils
and counterfoils serially numbered, under the description of “ Registers of Certificates
of ownership of cattle, pony, etc.” Indents for the requirements of each district
should be sent to the Deputy Superintencent of the Dacca Jail Press, who will supply
them in due ceourse.



No. &o.

Register of Certificates of ownership of cattle, pony, ctc.

panchayat's circle.

No. and name of }

Name of
distriet,

Register of Certificates of ownership of cattle, pony, etc.

panchayat’s circle.

No. and name of }

Name of
district.

1, Serial No.

1. Serial No.

2, Intending vendor's name

2. Intending vendor's name

3. Intending vendor’s father’s name,..

3. Intending vendor's father's name

4. Name of vendor’s village o

4. Name of vendor’s village

5. Whether personally known to
panchayat ; if nol, name and
parentage of identifier.

5. Whether  personally  known
to panchayat ; if not, name and
parentage of identifier,

6. Description of the caltle to be sold

6. Description of the cattle to be sold

7. Signature of panchayat, with date
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